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On the submissions made by the Petitioner Counsel, the Corporate Debtor Counsel

continuing arguing on jurisdictional point without coming to the facts of the case and not

inclined to stop arguing, for the Corporate Debtor Counsel has already filed written

submissions before this Bench, this matter is posted for orders basing on the submissions

made by the Petitioner Counsel and the written submissions filed by the Corporate Debtor.
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Member(Technical)
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